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(SEE RULE 42 

CENTRAL 'ADIVIINTST RAT I VE TRIBUNAL 
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2~~_AH ILET 

LI-eriginal jAPP"IeCation 

Mise Petition No :  

CX)ntempt Petition No: 

RevieW APpiecation NO:  

-Applecants: 

Re s po nd an t s: 	 0 

%-Advocate f ~)r the Applecants:- 

A01yoc :ate for the Respondants:- 

— Notes of the ReqI* S  

— — — ------------ 

6*6*2003 	 List again on 9,6*2, 

for admission. On that dat ; .,". ,  
this 

	

p0n Is Itt 	 is to file the order IpAaasse 
Bench in OeA* No#  168/2002#" 

6',b 6 
S ok 

C1 

	

...... 	 ice~-C 

mb 

pplicant 

rman 

IC'&70 	feet 	9 	3 V 	Tbe issue raised in the 	lication z_  

~), was already 	Judicated upo n O.A. 168/02 

03 ydated 10.2. 0 	th fore, this appli- ~ 

A)) cation is not mai in e. Accordingly, 
e-1'11 S-Y 

E'"e app.L.LCOUL 	is adismIs 

E 



.,9.6.2003 	Heard Mr.\ R.K.-  'Debchoudhury, 
learned counsel -f&r the applicant'and 
also W. A. Deb Roy,, learned Sr. C G.S.G* ~ 
for the respondents e  

The issue raised in this applicat— ~ 
ion has already adjudicated upon in 
O.A. 168/2002 dated 10.2.2003 and there-
fore, this application is not maintainab. 
le. Accordingly, the application is 
dismissed. ~ 
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IN THE 'CENTRAL ADMINISTRATIVE T-RIBUNAL:GUWAHATI BENCH - GUWAHATI 

ORIGINAL APPLICATION No. 	 2003 

Sri Amiya Hazarika ------- Applicant 

V e r S L J S 

The, Union of India & Ors ------ Re:~§pondents 

R-5-1!~- —0F 

	

1970: 	The applicant appointed on temporary basis as Meter 

Reader.. 

	

.1972* 	Services of the applicant are regularised. 

	

1994* 	Promoted to the Post'of Store Keeper Grade -II. 

15-4-2000:Applicant istransferred from G.E. (A/F), Jorhat to 

GE 583 E/P (i.e. Narangi) 

26- 4 -2000:Applicnat makes representation stating his inability 

to move out due to domestic problems' and requesting 

to adjust him at Jorhat where vacancies exist. 

20-5-2002. APP-licant, served with movement. order. 

21-5-2002: Applicant makes representation to adjust him at 

Jorhat or allow him to on voluntary retirement. 

27 - F 2OO2 -Applicant filed O.A. 1.68/2002 challenging the 

Movement order dated 20-5-2002. O~ A. is dismissed 

by Hon'ble Tri-bunal. 

20-12-2002; Applicant Posted/ promoted Store Keeper Grade-I 

18-1-2003- Representations made by the applicant to'adjust him 

5-5-2003 at Jorhat at available vacancies. 

19. 5-2003: Applicant permanently transferred to GE 583 

Engr.Park. Applicant is informed that he will be 

relieved from Jorhat on 9-6-2003. Movement order 

dated 20-6-2002 is cancelled. 

I 



28-5-2003'. Applicant submits representation stating that he 

was not ready to move due to family problem and 

decides to take voluntary retirement. 

30-5-2003:AOplicant ordered to hand ov4r charge on or before 

5-6-2003. 

PRAYEIk 

To direct the respondents not to give effect to the 

Movement. order dated 19-5-2003 and the order dated 30-5- 

2003 directing the applicant to hand over charge. 

To direct the respondents to consider the representation 

of the applicant dated 28-5-2003 and allow him to go on 

voluntary retirement. 

4k 
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IN THE CENTRAL ALMINISTRATIVE TRIBUNAL *  GUWAIJATE BENCH*  

GUWAHATI# 

An application under Section 19, of the Central 

Administrative Tribunal Act *  1985 

ORIGINAL APPLICATIM  NO, 	 /20030 

Sri Amiya Hazarikap, 

APP1 ic ant, 
.-- -And 

The Union of India & Ors, 

Respondentge 

D 	E 	Xg 

Sl.No.  Particulars  Page Nos. 

1 1  Petition. 1 to 	9 

2. Verification. 10 

3 *  Annexure - 1, 11 

4, Annexure - 2* 33 
44 Ca~ An7?eXuTe 	- ~Z (a) 1/'  
S. Annexures - 3 & 4.. IG Iq 

61 Annexure - 5* 3S J9 

7. Annexure - 6. 

8 1  Annexure - 7. 'ZI 

Filed by s- 

Y,-,xnjit ywgwogr rev CHaucl&wz2 

Advocate* 



IN THE CENTRAL ALMINISTRATIVE TRIBUNAL #  

GUWAHATI- 

(An aPPlication under Section - 19 of the 

Administrative Tribunal Actor 1985) 

A 

d 
Qj 

1~ 
BE*C- H~ 

/6;5- 
	

030 

BETWEEN# 

Sri . Amiyg,Hazarika, 

S/o-i Late Molin Chandra Hazar ka, 

Village..- Cheunigaon*  PO.-Bo bata, 

PS.-Jorhato Jorhat- 4,,. 

working . as  Store KeePer- 11 #  

'40ff ice of the Garrison Sngine6r(Airforce) 

Jorhat. 5. 

APPlicante 

AND -- 

11 The Union of India*  

Rep;esented by the Secre 

Ministry of Defence.. 

Govt, of Indiag, New Delh 

2. 	The Chief Engineer-q- 

H.Q* Eastern Commando  

Engineerp Branch #  

r  "'t William, Kelka'ta- 2: opi 

cont d. 



I 

2o 

3* 	The Chief Engineer * (Airforce)o 

Shillong zone*  

Elephant Falls Camp# 

Nonglyer Post* Shillong 9, 

4,, 	The Garrison Engineer(l)# 	I 

Airf o.rce*  

Jorhat- 785 005*  Assam* 

5* 	The AsStt. Engineer,, 

AGE.- B/R(P) 

Airforce,, 

Jorhat - 5o 

RESPCND&NTS*  

DETAILS OF THE APPLICAT1 4WO 

I *  PARTICULARS OF THE ORDER AGAINST WHICH APPLICATICN 

IS MADE S 

The instant application is directed against 

the Movement Order issued.by  the Garrison Engineer 

(Airforce) Jorhat-785 005. Assam, dated 19/5/2003 and 

the order dated 30/5/2003.issued by the A.E., AGE B/R(P)* 

Airforceo  Jorhat directing the applicant to hand over 

charge, 

2, JURISEMCTICN ~CP THE TRIBUNAL S 

The applicant declares that the subject matter 

of the order against which he wants redressal is within 

the jurisdiction of this Hon'ble Tribunal *  

contd* * * * * 3/- 



3 * 	LIMITATICN S 

That the applicant further declares that 

the . application is withinthe limitation period 

prescribed in Section 21 of the Administrative Tribunal 

Act* 1985. 

4, 	FACTS OF THE CASE S 

4 * 1, 	That the applicant was appointed as a Meter 

reader.on temparary basis under the Gorrison.Engineer, 

Airforce, Jorhat in the year 1970. The services of the 

applicant was regularised as a Meter Reader of Jorhat 

in Octoberj, 1972, He was pranotted to the post of Store 

Keeper, Grade- II *  in the year 1984* 

4.2. 	That the applicant has been discharging 

his duties to the satisfaction of all eoncerned. During 

his '. service period he has been transferred to various 

places like 1984. 584,ESP*  1989- AGE(I) limakhong in 

Manipur* 1994- GE 669 Ews., 1997 - GE(A/F) Jorhat, 

4.3. 	That the chief Engineer, H*0# Eastern 

Command, Engineers Branch,. Pofit William, Kolkata- 21 #  

by his order dated 15/4/2000 transferred the applicant 

from G,E, (A/?) Jorhat to GE 583 E/P. 

Annexure - le is a Copy of the above 

order dated 15/4/2000, 

k, 	 cOntd.-.,*4/- 

Arm 
I 

(9\ 

3o  



4* 

4A, 	That the applicant by his representation 

dated 26/4/2000 addressed to the H*Q* Eastern Command* 

Oat Kolkata stating his inability to move A citing domestic 

problems and requesting the authority concerned to 

adjust him in the office . of the Gorrison Engineer 

where thete were four vacancies of Store Keeper 

Grade - II a  

Annexure - 2*  is a copy of the above 

representation dated 26/4/2000. 

4,5, 	That the'authorities concerned, instead of 

considering the representation of the applicant served 

him-with Movement order bearing No., 1066/2182/EIA 

dated 20/5/2002. The applicant made a representation 

to the H*Qe Eastern Command *  Kolkata on 21/5/2002 as 

his wife locally employed at Jorhat and his two daughters 

were studying in the Guwahati and Dibrugarh University*  

and it would not be possible to maintain his family 

if he is-posted out. The applicant therefore prayed 

that ke may be allowed to go on voluntary retirement *  

if at all he cannot be adjusted at Jorhat, 
2 (W is a cc)F~~ oS' the 0~60vL 

giep--n,~enta*ian dcxtecl 

4,6* 	That the applicant filed O.A. 168/2002 before 

this Hon'. ble Tribunal challenging the aforementioned 

posting/transfer on tenure turnover order no 1066/2182/ 

EIA dated 20/5/2002, However, the O.A. has been dismissed 

by this Hon"ble Tribunal* 

0 

contd.o*5/- 

to" 



5* 

4.70 	That in the meantime# the applicant was 

posted/promoted to Store Keeper-Grade-I by H.Q. Order 

No. 131041/24/1233/Engrs/EID dated 20/12/2002 and 

the same was intimated vide G,E. (A*PP) 11orhat* letter 

No, 1079/370/EIA dated 11/1/2003 and No* 1066/2338/ 

EIA dated 18/1/2003. The applicant made representations 

to the concerned authority on 18/1/2003 and 5/5/2003 

requesting that he may be adjusted to the vacanc ies 

that exist at Jorhat a s his wife was employed in the 

office of the SUPerintendent of Police, Jorhat and 

I hi.'s mother i's staying with him who is 77 years olde His 

reliever has also expired. in such a situation he 

would be faced with untold hardships if he is posted 

out., 

Annexures 3 and 4 are copies of . the 

above representations dated 18/1/2003 

and 5/5/20030 

4.8, 	That the Garrison Engineer (Airforce) Jorhat 

by his order dated 19/5/2003 pemanently,transferred 

the applicant to GE 583 Engr, park in the interest of 

the state. The applicant was informed that the applicant 

0 
	 will be relieved fran Jorhat on 9/6/2003* it was further 

stated that t he Movement Order dated 20/5/2002 is 

cancelled* 

Annexure - 5 is a copy Of the above 

order dated 19/5/2003, 

contdo 0 0 0 * * 6/- 



6 *  

4.9* 	That the applicant submitted a represen- 

tatim to the Garrison Engineer (Airforce) # Jorhat on 

28/5/2003 withreference to his earlier representation 

stating that he was not ready to move due to his 

f amily problems and that he has decided to take. 

voluntary retirement and asked the authorities to 

consider his prayer* 

Annexure - 6, is a copy of the a 

above representation dated 28/5/2003* 

4elO o 	That the applicant was served order dated 

30/5/2003 issued by the AE,, AGE B/R(P) directing him 

to hand over charge on or before 5/6/2003. 

Annexure - 7, is a copy of the of the 

above order dated 30/5/2003* 

4.11, 	That the applicant submits that the authorities 

have not passed any order on his representation dated 

28/5/2003 seeking voluntary retirement and has instead 

passed the order dated 30/5/2003 to hand over charge 

in pursuance to movement order dated 19/5/2003* 

4.12* 	That the applicant states that he is still 

holding charge as Stare Keeper,, Grade-II in the office 

of the Garrison Engineer (Airforce) Jorhat. 

contd. * 9 6  9 7/~ 

fi-47-rm lei 4' 7  " ~ql  `~~ 
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4*1.3, 	That the applicant submits that no purpose 

will be served by making any further representation 

to the respondent*  and hence files this application. 

S. GRCUNDS FCR RELIEF WITH LEGAL PRCWSICKS s 

For that there . was a clea.r.vacancy in the 

office of the Garrison Engineer (Airforce), Jorhat 

where the applicant could have been adjusted and 

the_respondents did not consider the applicant"s 

adjusted an .d the respondents did not consider the 

applicants representation to adjust him at Jorhate 

5*2* 	For that the . applicant has only a few 

years of service left and he is going to retire in 

2003, he is not to be transferred at this stages 

5*3 * , 	For that the applicant's representation 

for voluntary retirement ought to have been conside. 

red by the respondento 

5.4. 	For that in any.view ofthe matter the 

impugned orders are bad in law and liable to be set 

aside. 

6 9  DETAILS CF REMEDIES EXHAUSTED S 

The applicant, declares that he has no 

other alternative or efficacious remedy than to 

approach this Hon'ble Tribunal. 

contd, 	98/- 



8* 

7. 	MATTERS 140T PREVIaJSLY FILED OR PENDING BEFORE 

ANY MER CCURT - S 

The applicant further declares that he 

had not previously filed any application e  writ,, petition 

or suit regarding the matter in respect of which this 

application is madeo  before any court or any authority 

or any other -bench of the Hon i ble Tribunal nor any 

such-.application,, writ petition or suit is pending 

before any of them, 

RELIEF SCUGHT FOR S 

in view of the facts mentioned hereinabove 

the applicant Prays for the following reliefs S 

..To direct the respondent not to give effect 

to the Movement okder dated 19/5/2003 and the order 

dated 30/5/2003 directing the applicant to hand over 

charge. 

8*2,- 	To direct the respondents to consider the 

representation of the applicant dated 28/5/2003 and 

allow him to go on voluntary retirement, 

9* 	IN TERIM ORDER #  IF ANY PRAYED FCR 

In the interim the applicant Prays the 

operation of the impugned orders dated 19/5/2003 and 

30/5/2003.may be .. stayed till his case for voluntary 

retirement is settled by the respondents. 

contd*****9/- 

4 



9 0  

106 TBIS APPLICA71CN IS FILED 7HROUGH ADVOCATE S ,  

11, PARTICULARS CF IPO s 

M Ipc No 	 q3 0 0 G 

Date,of issue s 5/6/2003. 

Issuing P. c. 	S G.P*Co Guwahati. 

Payable At 	x Guwahati. 

12* LIST CF ANNM(URES 

As Per index. 

verification*oolo/- 

TT 

m 
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VERI PI CATI CN, 

I, Sri Ainiya. Hazarika, S/o. Late Molin Chandra 

Hazarika, aged about 55 years -warking as store 

Keeper Grade- 11 0  in the-Office of the Garrison 

Engineer (Airforee) Jorhat- 5,, Assam, do hereby 

verify that the contents of paragraph no. 

.q. I -to 4. to 	are true to my personal knowledge 

apd - paragrap4 no6 	S, I -to 9 - 4 	believed to 

be true on . legal advice and I have not suppressed 

any material fact. 

Date $ -5/Gkoo -3 

Signature  of h2plicanto 
Place s 6;uwa'~' 

N 



	

TET E 	222-000 	
HQ  E'as t er.n Command 
Engineers Branch 	Ot 
Fort William, Ga1cut,;81,,- 

13 , 322/2/2000/5D/ /Engrs/EIC, (I) 

Ch ief ErLgirieer 

Calcutta Zone )  GnIcutta 
S ili gur i Zone, Siliguri 

Shillong Zf ~ne, Shillong 

(A/r) Shillong Zonep Shillong .  

TUvdj oV,-s-I: ..' SK GDE II 
POSTLN S/ 

The -.Lc o llowing post ings/tr ansf ers are hereby ordercd in 

the 
, 
interest of states- 

s NIES t.,io, 	 Move date 
S 	 I alne 
's 	 g-I a t-; ,-) n 	 i~rom 	

io 
1 0 	De s 

5 

30.4.2000 
r,IES/234751 	 G3 583 E/P 	GF, Tc-zpur 

Shri Jagjneshwar 
D~

s, SK Gde II 

'2 2,E 5 Slir i DI"' 	GE 869 E t JS 	GGG 	 on  cc Wletion 
394 	 of 3 Yrs 

Paul, SK Gde II 	 Service. 

in-.. 5.2000 
1~1ES/207542 Shri BN 	CDS(I) 
Chatterjee, 	 Barrackpore Binnagur ,  

SK Gde II 

585 ESP GDS(I) 	30.4.200.0 
VIES/211070 	 G 33 	

Barrackpore 
Shri ~U Dam 
SK Gde II 

30,4.2000 
N i E S / 2 110 13 	 GE 	 GE 

Khaprail 	585 ESP 
Shri GC Mondal, 
SK Gde II 

G _I: 	 GE 	 30.4.2000 

	

6. 	IAES I/ 2-1 63-10  Binnaguri 	K~ aprail 
Shri Bharat Ch 
Baruah,SK Gde II 

t-t-  ~l 
so I (per s 

.0 0 021/- 

(Orr 

M 
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Page 	.2  

3 2 

(A/=) 	30.4.2000 GO. 	 ~~ % /' 	 %, 
1,1,3S/223,764 	 umroi 	or h at 
Shri Kremlin 
Kh,-:trlc On 9 0'r 
SK Gde I! 

30. 4. 2-000 (A F 	G2, 
J~AES/238093 Shri 	 1 	

563 F, 'P 
Amiya Hazarilca 	

jorhat 

sl/, Gde II 

GEE 	 3~).4.2000 
9. 	~,Jj-:S/2.32594' 	 --~3 

Shri Bhaben Ch 	
r. zp U.0 	uInroi 

Sh @rM3 y 
SK Gde ITL 

ly) (It..:!m vane '(9 N 0  S j 0" 

spondence between 
-,,,lUj be compla:1-led in c1lirect c, ".r e 

/ Unit, concerned ias directed. the f inns 

your E ttention is dca-,,~ln 	this HQ letter 
3, 131306/l/ 

- time  to  time f or 
8q/2n ,grs /EjC,(. I) d,,tad 31 - 'jan 9,6,'amended 

s tr ic; t co ol~ 	C,  

Mazumdar) 
Lt Col 
SD I (pers 
f Or  C11-L ef Engineer 

copy to: - 

-j n. g 	 10,, GE' a 69 EV -1S 
CINE Tezpljr' 	 G~,' UMrOi 
~JQ 137 'O'S "r llgrs 	 12. 	Barrackpore 

D-~,ruackporc 	 13, G7;"., D inn a gu 

CV2 	 5 8 3 E / P 

6 ~. Hc~) 136 1,1!ks Enc-irs 	 15. G-4-  Khap-rail ~

Uwahati 7,o C,Y 	 16 G,--- (A /  F' Joi:hat GE 585 
9. G--,- Te zpur 

Intern al, 
COPY 2r 	r C 

a 



MMS/2.3805118 
4 	Amiya Razahka SK-11 ANAICXURSQM 0 C/ GE (1) iztI Jorha. 

To ** 

IQ Da'terri Comm"and 
jM11, Calcutta --21 rt W 

(Throngl-, prop-Or chazineD 

sub Yos 'G  fjgrt~l~'KSFER ON' 7T NMU,  TURN  QVVIt  ,z w- yj LIN 

'd Sir, Resi cc 

eference Your HQ Posting Ordcr Nit) 33 m-d letter No 131322,(212000 5D/01/& 	latcd grs/EIC (1) Apr 20W 

-Most respectfU14,  I Imp to State fuDowing few finds for favour o your kind emkidmidon ind 
4cessmy --cdoll Please. 

34 	ihlt Sir, I grjj~ ne ftl!"'r sewor most nor jLmior.most in the offict ..Of GE kl) (AF) Jorlmat as wefl as 
-Y&P out thn't mm=42422 S JiiTht Compl"m In US context I k" 	 W AC Gope , SK-U Ato joi 

Is Office in 1996 and tWself rerm,,ted o,  n 2rd  Feb 1.997 under dire0on of CAT Guwahati, Ifich may please be wfified from rocord at your end c-,,--. r,-D i a -~/'R C 6-1- 	7. C% 

.4. I have been directed by vow. JJQ.ojj 15-04-2000 and conTittion of M 	e. 3 t).~04 ~ ' M01V 
eW Vbl 

2 	rAuchis'.1ASS e r me at Present as I am explaln~ some dome 	em. 4 	 C pi 
MLY Wife Is %'OlkM 9 ill th fte of Sup& of Police, Jorhat 

'x is samWg j,-1  Cl ~ yM in dje  KV I dmChtc 	 ,if  1,*()rce  r 
-W fh1ni1YM114  rgelubcfS stxyin."' NES Acm No T/70/3 in the offic- 

T11  at if "it I)Osfing from IPV present wait is reqa~-,d, to be mat6idised I =-y pleasse be,  adimW in the offict of GE jorlia~..1,  N- 0s, of SK-Ifvacamics msts hin~4 Ion& 
in  abow you arc rcqyestod to look in to the aforesaid wig request mid I may not to of the 

11 be I &furbed by SOS dil senior most mU,  notmove 	for d~s act of jd-j drje;rj I shgh 	I  mn ain efid to you. 

you bi mtiapafion ISIL 

Youm faithfuW, 

Dated 0 Apr zvvj 	 (Amiya Hazw&a 

Advance informAmn in conienjence in re- 
C/0 EfjFlnn Cm.mand 

1~ Foii Whiham C.11rutta -21 

Coo. mm se~~a For information aid reque-so -ed Mm to ULU ~J) the 
matta to Gait Sc,:-y AIDEFF  

I HQ AAlUES Eli S;DrL,-.t 
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C~p 

From NIES-238098 SK-11 
	 ANNEXURE' *0 

Art-dya Hazarika. 
GE (1) (AF) Jorhat 

	

To 	Headquartels 	 M Eastern Command (Engrs, Brand., 
Fort William 
Kolkatta - "r" I 

(Through proper Chamel) 

POSIQN(irrRANs 	 (AT 
EN4PLQ~,ArE_E'  _SN_0L 	RETIFj',NIhLI 

Respected Sir, 

	

1. 	Most respectfullY I beg to 
submit the  fotowing few lines for your kind consideration 

and favourable action. 

Reference 	to 	yo ~Lj.r  I-'IfQ 	 Letter No Posting Order No 33 and 

131322/2/2000/SD/Ol,fE,n-gii-,IF-lC(i) dt 15 Apr 2000 (Posting Ser 
NO 1,- 7 & 8XTriangular). 

That I 
. 
had subrniited representation on 26 Apr 2000 and replied from HQS 

letter No 

131322/2i"2000/SD,,08/Engs/F,IC(l) dt 07 Sep 2000 
and  2~d representation on 16 Oct 2000 

with ivferri~ig 131306/I/SDLEngrs/ElC(I) dt 13 Jan 1996 (copy encl),but the same was 

returned by HQ CE (AF) S' Shillong -vide their letter No 
81006/9/BS/292/EIC dt 24 NTOv 

2000 addressed to GE (I) (AF), Jorhat and copy to your HQ 
and advice me to resubn -dt aic 

ne cise and the same has now been finalised -vide 
application ifterfimalisation of my discipli 
HQ CE (A-P) SZ, SWIlong letter 

. 
INTO 8 

. 
1878/Amiya/'109/Fl Con dt 24 Dec 2001 received by 

rn, e on 21 Jan 2002 (Copy attached). 

That acc , .-,rding to HQ CE (AF) SZ. ShRlong letter cited above I have submitted 

representation on 27 Jan 2002 -vide ACIE B/R (P) AF JorNit Ittter'N'o ,  107/205/El dt 0. 1 Feb 

2002 for consideration. 

N~Iiere as I have been barwed 
. 
in tho narric of aboll. Inquiry since Mar 1993 to Jul 

2001 Nmiich had finalised by. CWE HQ 137 EWS, CIO 99 APO on W Jul 1994. 

it is f4ther submitte-ol that 

I am staying ~i (jovt md accil No T/70/3 under GE (1) (AF) Joihat. 

Niy two daughters, one of studyhig at Guwahati LTI ~versity and 
,Another onf: is studyingat Ditmwarh Univeisity. 

~4 wife Ls warl-drig in locally with a small employmmt. 

Atte~;ieol 
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7. 	In this uritical juncture and keeping fawit,  along,  with young daughters in diffetOnt 
piaces I could not cor-sid,.-red my routi:-ie dudes daily. Heacc I have decidcd Iny self to go 
on, volunteer refironent if your honours would not ablf.L to rdvoke posting crder and not to 
irfipl ~,-nr,nt in the Jorhal statiom Thtrefore I req =,&' 'to your good' &~If to adjust me in the 
Jorhat station or I may pleaso be sanctioned for volunteer retirement For which act of 
ldndness I shall rtmain evcr grat~fksl to you. 

I 	Thanking you ~71 allocipattOO, 

Yours 

StatiOn 	 Jorhal -- 05 

,Date 

Enclosurcs 

AG"s Branch 
Almy Headquartes. 
DI-T(-,) PO, New DAii-I 1. 

Chief Engineer 
f1cadqu,utcrs Lzstern Co",rand 
(Engrs Branch) 
Koll,alta — 21 

HQ Chief Engineer (AF) 
Shillong Zon-- 
Shmong - 09 

Headquailers 
Chie,fEv&keer 
Shiflong - I I 

-(b r  i I 	do and .it;sLi" Uxing a low paid civ craployee. 

"or info in advance in convenience is regetted pleme. I 

And justict; bcing "- low ~aid employee 

Wiai rea' io your HQ lettw-s cited above please 

for info please 



-/4- 

t 
	 ANOCXURC.- 

Jorhet - 5 (P'.;,qmajt) 

B:zcv,~rn 'Cmvm ~,AM Mngr oranch) 

lCoUnatte — 21 

(Throush Proper 

5 u 	 x  QW,  I b. _s 	 -sX c;DZ  ja"'~ 

r 

Rc,  f c,,  r*n c a your T-M ,  promotion/Pos-ing letter tide 131 0 41 PAV 
7 3 3A nogrsa A I D dato-d, 30,17,2002 as intimated vida C-X (14F) ~orha~ t 

70/t 	 r4 1066/2, a ,- ter 	1079/3 	~'l doted 11 00 1 0 ~003 a 	3 3 8 /B I Z, d a t o. -,td,  
01 1 *'10"113 1  

m 	- ully I Img to mikm It the fAlowing f I 

	

H o v t rc iipcdti 	 aw ines 
;,or fovour o 4l your %ind consideration and f levourable order 

'Th a t -S i r 1 hDa' applied/prayed to ad j us t lom Ily 
a 
 t 'Tarha t 

lex on ~ account of the dameatic problms of which a toy Ord Or-/ 
J.1"rahati CAT alroaddy --mboitted- 9  

The, t r 11' 'em ImM."ag two daughtere 1he eldek one S tud 
'P~it Gumahati Univeroolty an.4 is a p cG o  ftmal yezar candidato a. nd 
I'd tho younger one Is in W Cm final year, at Dvibrugarh. 

mzving in tho office #  5 	or Th6t Sir my'wi ,'M ~is alom ~r, 	 upd t 
ho lice,, Jor. -.t t, 

J The t S I r I hava scttI64 at 1orhat and vomated. m, y C','Gvt Otr 
T/70/3 in the ra , .nth of Oct 20020 

"rhat Sir X am the only P, con, of my mother as such as ,  mha 
i o vhlolly dependent, upon m, e n her 77 yeara old stagm.and s, t a i 

Taco 

-'niat vAr undex these circmistance It W141 be difficult.10 
to dclivermy ditirms properly in di.1"ferent places# Apa r t f rom 

Vthe above I arn riot in a position to Ietve, Jorhat Sta,tion e  
Irl-hat t,,ir your kind attiontlon is drawn to -,Volic-7 Order for 

-ion of both wil f e and haabend sery ct. holder ,  ar4 mpocial c b n a d e r,,,,,  
-eli 	SclieM ed CastO -T for retantion qbnw.dera ti(5,n f or b ngi rig to 

in ss-ime ,q ta t1one 
That z~oir,&  there are clear vocancies of SK I exio 

Xb- rr%t er4 GE lorImt vlmre none - one to hold estores at present as 
00r 	rorms ons (Chmert rod of -Uuty)e 

-e I request your ~joodcelfls 	a Inc) I 	In view of the zibm 	 to em n 
6<rnestic pr 	mm en.C-,, z~djuat wx In the Jorlint C e, tion aga-Inst 

the" tWO&Ang va'Cent'll'or,  -,~ f AK To ror th.'s act of kirA. no so 1---givall 
rL~,~,ain grp.tef tit to y-:.%u e  

u r 

	

1hanking vo 	-nticivat-ion ~~U r 
Yours eti 

ite 
ia, t i o n t ~Tor!7, z-,  t 

L~~ (j 	I 	le, t. 2003, 



(Y) 
V 

ANNEXURC- 
.,hr 	A ZIV. IX.11, 
~',"K 	Tj 
(7/0 	 Jorim-c. 

TO 	sEQ',_-hIcf Enginzcr, 
: 1-p.stern 

T-Ii- 

(Th.,r,c,uZ, _IhL proper ch~,,nncl) 

IONIIP ~)A?INVI  Ole',  CRICIU.") 

p t 	_f3 i 

lim ,Mbly end j, ~,TinM-_ctfLIIIy q  77* La to wbmit !the rcUvol ~ri- 

	

V 	
I e . 

11ner, for your Rind c—m-sideration and , favourablc~ off-ors plcn!x,  

Pnf-,rcricc- soo ~,r LIQ TrIon 	ostl ,ig oreer tyla 33 /0" tu~r 
0 	 2 C11 111; In 	 4, 	 Apr 20or) )("6  

Th,.,:,,t nIr my wife Is n employe , -41-rt '  the of -~ Ce 0 r 
& 	 T 	a 	 iversity 

	

-4 t 0 f PI u i c C, Jr o r h n t 	Sy tw d a u t co.".; a, r e 
and r,,.y mcI.Jhc,,r ir4 vrr l%7,,  010 af 76 yrs ot 	cmd w ~Iblly dc'..), on rma -nd 	wj*t~j Ir'0 ,; 1 haV0 C-C-Ittled nt Jrwrl-mt per-mirter. 1- 1,y 
Tb ~~rcfMT-C- 	to d l ff 'l cu" t rip,  for rme.,  to mava '  to 	ijri 
zt-c"I.- IonI Of ~771#-~-tlncg j, as 	not Lwa abIt,  to w4ii-italn two 

::0rc-.6.%Fer 0  /iiy re 	v c r I. 

~ .K 

tO VIP-,  Off ice of 
4~ T x"'everently r .F equeot y6o, ~!r 

at Jcr.tnt 	arnin , st exi.-Aing vacann(
~111 

to a Scli 	cp -xi(lidatsc Por thI3 act 
re ~rpi ~ ,t cldrcx rrcatcrul to 

your 

&jo,cicelf to rn.~~ Au ~!.t t,~ r  
by gIvIng justico 
kindnena,, 'T -,'nall 

T.h ,r~nk~d~, mt, - i~jj o  07 

j
. I C7~4~_ ~ 0--5-- 	 1~ 

C"),nu I~
x) ;cm 	 t 	AN 

cidr~, f 	 for ir'Porrantf-n In 
i.j5 r e 

-nd to Five JUBV/Xkntli~,n to a 	Crmcljdc~to. 

, , ~ 	 ­  n 	r ( i~~) 

n, nt to 
A 

0 



	

I 	
ANNEXURE - 5 

Drug Abhiyanta (Vayusena) 
Garrison 5ngineer(Airforce) 
Jorhat - 785005 (As$am) 

2419/ EIA 
MES 238098 Sri AmiyaHazarika 
SK GDE -11 
AE, AGE B/R (P)`(AF), Jorhat 

bSTING / - _Tp NSEER QN TENU 	 GQE  . ....  IJ 
. 

Xj~__ 	
e 1. 	You 	are hereby permanently ~ transferr' d to GE 

Engr.Park in the interest of the State. 

Authority:" CE' HO CE Kolkata letter. No. 131322/2 

/2000/5D/Ol/Engrs/ EIC(I) dated'15th. April, 2000,, 

1631322/2/2000/SD/81/Engrs/EJC(I) dated 04 May, 2002 

and CE(AF) Shillong Zone Fax No. '81006/9/BS/EIC(I) 

dated 17 May 2000. 

2., 	You will be relieved of your duties and SOS from this 

office-on (,-)q, jun, 2003 (AN). you  w ill report to your new duty 

station after availing usual joining/ journey period as admis-

sible. 

3. 	You will submit the following before leaving this office: 

Clearance Certificate from all concerned. 

Departure report. 

Ration card, if held. 

	

4. 	You will surrender your identity card: at 'your new 

unit/office. 

Certified that. the individual. is not involved in anY C of 

1 di-sciplinary /SPG/CBI cas6 now and there is nothing else 

against the individual. 



(V~ 

T.A./D.A. may be had on' application'." 

Movement 'order issued vide . this office 'letter' 	No. 

"'1066/2182/EIA dated '20 May -,~002'isC'her6Vy cancelled. 

Signature illegible 

Major Garrison Engineer 

Q~Lgtribution 	 Fr  GE 583  EP.  

1~ .  CE HQ EC Kolkata -21 The details of 'Pay and 

 HQ CE (AF) Shillong Zone allowances of the indiwidu- 

 HQ CE Shillong Zone -al are as lander 

 CDA Narangi PaY*f.Ws.,4750.00 PM 

 JCDA(F) Meerut (b)I.A. 	@'55%>RS.2613.00 PM 

 AAO GE (AF) Jorhat (C)SCA 	 Rs.120.00 PM 

 AGE B/R(P) AF Jorhat (d)HRA 	 Nil 

 All sub Division/ Section,  Total 	Rs.7483.00/- 

DNI: 01 Oct 2003' GPF subscription 	2000/-PM 

Date of Birth 31 Oct, 1-948 CGEIC Subscription Rs.30/- 

Balance of El 	185 days 

Balance HPL - 140 days 



The crar.a.-I-en 

0/24 J!Dt"7 your 1--l"'YWCE-acsto  Ordlor 1"0 In 	 19 
.7 1 4 VPlic!at--i tMZ cl-ltcd 05 	2. 0 0 3,, 

th Cue 
ZCC~~Act 1 beg to stato U1(3 4,- 

y 	I'lMl CL~.tls.'LderatWl,  and neMpoary action plaa-m 

Pp 	tbm to t*0.  r~.tattlg 
com., 	 :1 ha 

vOlvMtOO- r t1mmOnt") 

Z ""Gzr* yOur lr.).Alnia ho 	0 (j a 
fl-Om 
4 *  llitIma-ted. to Y04 that 

	

1 	-.6 	
' Q, A, 	, n l(I.M.., 	

9 illy - post.-Ina Jr. 

	

this win 	p Qated to malulle, aulo, ObA 

in antlelpiat ion r. 

CU  r  

	

Cl 	 2 10, 1) 3 
SA 

( A 	~2. 

jjj xCj-r jaL~ J n  P3  

o.nd 'Abiz~. pia8ccx, 

0 

IV7 



APA EX 
C 0  

4t 	I gc- 0 	(.11) g.,w) Jorhw.- 	 S-11 NOO 

st~ tion S x0rhat 	 Dt s 30?-ijay 2003 
go 100 m au an 00 	w all Am 	 as oa 	 40 	OR 	 A* 4* 	 iso 

OD  . -T,  RZ.-  

Reference GS (AT jorlmt Mr."Vement Oyca or NO. 1066/24-19#,11h 
idt li, 9 May 20039  

!I 	Conaeqaent o.n Pw er.r artent Posting of; NW- 2,36-098 
S i Am iYa mazarllv~ ,, 	ll,, to (;.v,,l 583 Engr Prak, tTC-*327663N 

e of al tanan w-;, sr th ~b Raraeliaro  as (civ) will ta-ke ave 	~ca chazig 	m n 
St"ores As  per Ledger Balame ard-1 all connected ledgera/dOomentl$ 
k6m wl ia,  te ly. 

kd ng, ovcr should be completed on or before. U Manding/Ta 
00 Tun 2003 airl reporti acxnpl ,-; ~tcd In all rokpact be put, Up to" 
t~ka J*cc lwa= agnear. 

71 ---e le~kW 

	

rhat 	 -ve order (M OW) aw. 	 for Ingo wor*t yourmo 
1066j2419P;,lA dt 19 w,%y 20030, 

JC-32766=,  Sub rtamahar#  JE (Cltv) PiOr OMI PIU=00 

SO 	 PT 	Hazawilj~-a OSX, 11 	r compliancPDO, 


